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jects in West Bengal, Gujarat and Maha-
rashtra for which letter of intent have 
been issued during 1971-1973; and

(b) the steps undertaken by Govern-
ment, State Governments and the entre-
preneurs to speed up the work of the 
unit fen* which letter of intent has been 
issued in the same period ?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRIAL 
DEVELOPMENT (SHRI N. B. 
RANA) : (a) The number of Letters 
of Intent issued during 1971 to 1973 
for the establishment of industrial units 
in the States of We t Bengal, Gujarat 
and Maharashtra is as follows:—

State 1971 1972 1971

4805. SHRI P. A. SAMINATHAN : Gujarat * 104 95 9g
Will the PRIME MINISTER be plea- Maharashtra 244 197 240
bed to state : ___________________________________

(a) whether Central Government 
have asked the Committee of Secretar-
ies to suggest changes or reforms in the 
Central Secretariat; and

(b) if so, when the Committee of 
Secretaries arc likely to submit their 
recommendations ?

THE MINISTER OF SIATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND IN I HE DEPARTMENT OF 
PERSONNEL (SHRI RAM NIWAS 
MIRDHA) : (a ) No Committee of 
Secretaries has been specifically ap-
pointed to suggest changes or reforms 
m the Central Secretariat.

(h) Does not arise.

Ind us t r ia l  Pr o j e c t  in  W e s t  Be n g a l  

G u j a r a t  a n d  M a h a r a s h t r a

4806. SHRI SAKTl KUMAR SAR-
KAR : Will the Minister of INDUS-
TRIAL DEVELOPMENT & SCIENCE 
AND TECHNOLOGY be pleased to 
state ;

<r ) the progress of aduevement in 
implementing different industrial pro-

In practice, it takes about three to 
four years' time for an industrial under-
taking to be established and to com-
mence production. Hie projects are, 
therefore, at various stages of imple-
mentation.

(b) In accordance with the new sys-
tem introduced m November 1973 for 
the grant ot preinvestmcnt approvals, 
the Central Government on the one 
hand will issue time-bound clearances 
and, on the other, entrepreneurs are 
expected to comply with the conditions 
of the Letters of Intent and industrial 
licences within the initial period of 
validity which is now 12 months and 
24 months, respectively. State Govern-
ments are expected to ensure that arran-
gements and procedures for clearances 
of infrastructure requirements for appro-
ved projects are expedited

In d u s t r ia l  E s t a t l s  in  Ca l c u t t a  a nd  
Ja l pa ig u r i

4807. SHRI SAKTI KUMAR SAR-
KAR : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCI-
ENCE AND TECHNOLOGY be 
pleaded to state :




